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CE NT RAL AOl'IINIST RATIVE TRIBUNAL 

ALLAHABAD BENCH,ALL AHABAO 

Original Apolication No: 699 of 1994 

Smt. Vidya Devi • • • • •••• Applicant. 

Vess us 

Union of India & ors ••••• • ••• Respondents. 

Hon 1 ble Mr. T. L. Verma, f"lembe r-J 

• 
1 

.. 
Heard Shri Rakesh Verma le.arned counse& , . 

for the applic ant on admission. 

2. Husband of the applica nt was working 

as c.c.c./s.L.N. a t Luckno~ unde r the General 

Mana ger, Nert he rn Railway. He retired from service 

w.e.f, 30,6.1976. Before his retiral bene fits could 
~~M 

be (tt~a'd he died on 4,2.1989. It is stated that ·· 
1'7:--

the appropr-iate authority has passed the amount 

of O.C.R. gratuity at ~. 7,980/- and forwarded 
r 

the pay order No. 479739 da~ed 3,6,1991 to Senior 

Divisional Accounts Officer, Lucknow for taking 

ne ces sary action for audit and early payment of the 

same to the applicant. The applicant, however, 

had bee n paid only a sum of~. 6,153/-. · -
I ' • 

, . 
I ' 

' -
This applic ation has bee n filed for 

issuing a direction to the respondents to make 

payme nt of the balance amount of o.c.R. gratuity 

pas s e d by the Divis ional Off ice . 
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3. In the facts and circumstances of the 

case, I am of t he vie\J tha t a direction to the 

respond~ n~s to consider ttys representatio~ if any, 
iN.. M ~~ ~ .,q;;us1 ~/;6)<.. 1 tu ~ 

file dL ~ "1ithin a period of 3 months will 

suffice. Accordingly, the respondents are directed 

to dispose of the representation filed by the 

applica nt to make payment of the balance amount 

by reasoned and speaking order within a 3 months 

from the date of service of this order. This 
D • 

application is dis posed of with the above dire ction 

at the admission stage • 

Membe r-J 

Allaha bad Dated: 18.5.1994 
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